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STATEMENT OF OBJECTS AND REASONS

On the 11th September, 1868, the Government of India announced
the broad details of the scheme lor constituting within the State of
Assam an autonomous Stale comprising certain areas specifled in
Part A ol the table appended to paragraph 20 of the Sixth Schedule
to the Constitution. Clause 2 of the Bill seeks to insert a new article
244A in the Congtitution to confer the necessary legislative power
on Parliament to enact a law for constituting the autonomous State
and also to provide the autonomous State with a Legislature and a
Council of Ministers with such powers and functions as may be
defined by that law.

Clause 3 of the Bill makes a consequential amendment to article
275 in regard to certain special grants payable to the State of Assam
in respect of the areas which may form part of the autonomous State.

Clause 4 of the Bill provides for the constitution of a committee
of the Assam Legislative Assembly consisting of members of that
Assembly from the tribal areas aforesaid and a few other members
of that Assembly. as envisaged in the scheme.

New DerHI; Y. B. CHAVAN.
The 2nd April, 1969

PRESIDENT'S RECOMMENDATION UNDER ARTICLE 117 OF
THE CONSTITUTION OF INDIA

[Copy of letter No. 1/16/60-SR, dated the bth April, 1969 from
Shri Y. B. Chavan, Minister of Home Affairs to the Secretary, Lok

Sabha.]

The President having been informed of the subject matter of the
Bill further to amend the Constitution of India, recommends, under
clauses (1) and (3) of article 117 of the Constitution, the introduc-
tion and consideration of the said Bill in the Lok Sabha.



